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3 	12.9 }ard Shri G.I(.Mishra, learned 
counsel for the applicant and Shri Akhaya 
Mishra, learned Additional Standing 
Counsel fcc the Respondents • This App].  ica 
tion has ccine up to-day for vacation of 
stay. The show-cause filed by the 
1spondents is pretty exhaustive and 
covers 11 the points raised in the 
Original Application. learned additional 
Standing Counsel Shri Aichaya Mishra als 
has explained at length the background 
of the case. As the entire matter is 
ready for hearing and as the pleadings 
are cc*uplete, this Application 	d isp& d 
of on merits after hearing the counsel 
fcc both sides. 

The prayer in this Application is 
that the orders at Annexures-.6 and 8 be 
quashed and the applicant be permitted 
to continue her occupation in Goverrment 
Quarter bearing No.11/40, Nayapalli, 
Bhubaseswar. Apne..6 is a letter 
addressed tothe applicant on 31st 
Ct ober, 1996 point ing out to he r ce rta in 
actions of alleged non-cooperation in 
the matter of sharing the accanmodation 
with another lady employee Kumari Madhunit 
Mohanty. Annexure8 is a notice to the 
applicant to vacate the Government 
accoodatjon on cc before 30.11.1996. 
In re sponse to Anne xuze -6 • the app]. ica 
filed a representation dated 5.11.1996 
which is Anxure-7 to this Application 
denying all the allegations of non-coop 
erat ion mentioned at Annexure-.6. She 
stated that she never objected to share 
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kTht. 	Y\ I .12 • 6 the acc ctnmodat ion with M5 • Mohanty. 

She denied having exerted any political 	- -- 
inflnce. She prayed for a zeconsideration. 

This is a pretty simple matter.  
Q The acccnodatjon was allotted by the 

ccpe tent authority to the applicant 	 ft 
on 28th ovmbe, 1991, v ide Mnexure -2. 
She had paid the licence fee as per her 	 U 
avernents made in the petition along 
with electricity charges regularly. She 
agreed to $ hare accommodation as pe r 	 g 
condition No. 1 till she eventually  
became entitled to allotment by her own 
right. It appears tome that some 
misunderstanding has arisen on account 	 c c 
of lack of proper ccnunication between 
the applicant and Ms.Madhunita Mèhftnty. 	

( 
 

In the facts and circumstances of this 	'\ 
case, the a ppl icant is inf orlTe d that 

JL'c' she shall adjust and cooperate with 
anyotFer lady employee, who will be 
orde red to share the ace cmmodat ion 
along with her. Respondent N0.10  Directoir i 	. 
South Eastern Circle, Survey of India,  
hubaneswar, who is the caupetent and 

/ final authority in this regard, shall 
/ 	earmark the portion of accctinodat ion 

to be occupied by each of the co-sharers 
by giving one more opportunity.ti kJa  
The directions of Respondent No.1 in 
this regard are final and any breach 	 -- "- 

of his directions will render the 	 r 
fr- applicant liable for eviction after 	. 

giving oie month' $ notice. Respondent 1 	 t' 
r - 	L shall allot as a co-sharer either to 	

e 
Mg Lad hum ita Mohanty or a nyot her lady 	
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	.12.96 employee. Before passing the allotment 

order, he will hear the applicant about 
certain practical difficulties faced by her 
and accordingly earmark the accctnmodat ion 

to both the co-sharers • As mentioned 
above, any violation of Respondent l's 
direction in this regard will render 
the co-sharers liable for eviction by 
one month' s not ice. 

With this observations this 
Application is disposed of. 

Hand over copies of the orders to 
the counsel for both sides. 	
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MEMBER (ADMIN ]RAT lyE) 


